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CENTRAL ADMINISTRATIVE TRIBUNAL 

PRINCIPAL BENCH 

CF 15/2003 in, 
OA 3053/2002 

New D1hi this the 12t.h day of August, 2003 

Hon'ble Shri V.K.Majotra, Member (A) 
Hon'ble Shri Kuldip Singh, Member (J) 

C. V. K. VIj 
2/0 Shri S.R.Vij 
RIO 143, L.I.G.i, 
Shakti Khand, Indira Puram, 
Ghaziabad. 

Petit.ioner 
(By Advocate Shri M.K.Bhardwaj) 

VERSUS 

Un ion of India and Ors t.h rough 

Shri C.S.Rao, 
Secretary, 
Minist.y of Finance, Departmentcf 
Rv&jU , r40r ...h B ck , New De 

Shr M.K.ZUtSi 
The Chai rmar 
Central Board of Excise and 

& 	 - 	r. -, - tjflI , N-, 	..; y U 	r i;dHL.é 

New Deih. 

Shri Saurav Chawla, 
2cc; ret a r y 
Central Board of Excise and 
Customs, Ministry of Finance, 
Department of Revenue, North 
Block, New Delhi. 

Respondents 

(By Advocate Shri Madhav Panikkar, 
learned counsel through proxy counsel 
Shri S.K.Sinha 

n 	C-I r U C- 	n 	,- C-, S I 
.I r 	c 	r' 

(Hon'ble Shri V.K.Majotra, Member (A) 

O.A 3059/2002 was disposed of vide order dat-ed 25.11.2002 

directing the respondents to consider the representations of 

the applicant by passing a reasoned and speaking order within 
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pr uu of .wO riiu1iuh . 	nr 	l;hd , p Oxy uuUn 	UI t1I 

respondents stated that they have passed Office order dated 



d 

& 
2003 grant.ing ad hoc prorriotion to the appi icant. in the 

grade of ST 5, (Grade V) in the scale of Rs. 	 0/- 

	

he dte of promotion ofnotonai1y, w.e.f. 	30.1.199   

his immediate junior. 

2. 	Learned counsel of the applicant st.ated that while 

the respondents were directed to dispose of representations 
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1...-1- 	-..-.-.-- 	F 	-1-.- p 	m.. 	pass ig 	 iCQN 	order  

the respondents have just. passed order dated 22.4.2003 

granting ad-hoc promotion to the applicant on notional basis 

from 30. 1 . 1994. 	According to him, the respondents should 

have granted consequent.i al benefits to the app] i cant. and not 

granted merely notional ad-hoc promoti on to the grade. 
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If, ubv 1ULJS , 	by 	u otr 	uctiu 	• '. . u0 	he- 	LJ 

app] I cant has not been granted consequent.i al benefi tscannot 

be st.at.ed to he a det.ailed and speaking order. Prima facie 

such sketchy o r d e r without. gi vi rtg details and r e a s o n s is 

ilative of FR 	I 	Learnd proxy cousel 	thevo 	 o.  

respondents assured that respondents would he passing a 

detaied and speaking order within a period of two weeks from 

	

the 	dat.e of communi cat.i on of this o r d e r . 	Respondents are 

di rected accordingly. 

4. 	CF 116/2003 is disposed of. 
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(K Idip Si 
Member (J) 

Notices issued to the 

( V.K.Majotra  ) 
Member (A) 


